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(Final Order Sheet)
En the Custom, Excise & Gold (Control) Appellate Trnbunal
New Delhi

NORTHERN BENCH (SM)

APPEAL NO.E/2733/00 OF19  (veercerereeeieenn. 3

ARISING QUT OF ORDER IN ORIGHRRIZAPPEAL NO.

.....480 (RDT)CE/JPR-II/2000 n\1gp 29:05.2000

PASSED BY COMMISSIONER (APPEALS),
CENTRAL EXCISE, JAIPUR.

------------------------------------------------------------------------------------

Date of decision..04.:01.2001. .. .. ..
LECE, JRIPUR o~

Represented by Sh./SHE. Me Do STINGH ..o,
................................... SDR i ieiieirieei e e e e e
VERSUS
......... M/ SHREE CEMENT L. s BEANAR e .ciceeeeene . RESPONDENT (S)
Represented by Sh./8mxk......WRLTIEN..SUBMISSIONS..

CORAM :
SHRI P G CHACKO, MEMBER (JUDICIAL)e

---------

------------------------------------------------------------

To be referred to the Reporter or not ?
fﬂ;\/ﬁm ORDER NO. A—/ Y=/ oﬁ/w‘é’; (S’/)m)

P.G.CHACKO:
P Bl rinrsveerenarnnrentereratsnnrsensesncssnas

This appeal filed by the Revenue is directed against
the ovder of the Commissioner (Appeals) holding lubricating
oils and greases to be eligible for Modvai: credit under Rule
578 of the Central Excise Rules for the period March 1997.
The main ground raised by the appellants is that lubricating

oils and greases were notified for the first time as eligible
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capital goods wunder Notification No.6/97-CE(NT) dated
01.03.1997 for the purpose of availment of Modvaf credit under
Rule 57Q(1) of the Central Excise Rules and therefore these
goods could not be considered to be eligible for any Modvat
credit for any period prior to 01.03.1997. ~ Ld. SDR Shri
M.D.Singh has emphatically pressed this ground of the appeal
for consideration. I am not impressed. A Larger Bench of the
Tribunal had considered the entire gamut of the issue in the
case of CCE Vs Modi Rubber Ltd & Others. {2000 (38) RLT 718].
The Bench held that lubricating oils and greases were eligible
inputs for availment of Modvat credit under Rule 57A prior to
01.03.1997. The respondents hav%}in their written submission%)
relied on the decision of the Larger Bench and have prayed for

upholding the impugned order of the Commissioner (Appeals).

2. T have considered the submissions of 1ld. SDR as well as
the written submissions of the respondents and I have already

noted my view in the matter.

3. In view of the above, the Revenue's appeal is bereft of

merit and the same is rejected.

(Dictated and pronounced in the open Court.)

(P.G.CHACKO)
MEMBER (JUDICIAL)

04.01.2001.
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